
V. VENKATA PRASAD HYDERABAD,
REGISTRAR (VIGIL\H, Dt: f.11.2O15

AQNO 6625I2O15-B.SPj
Sir / Madam,

SUB: DEBT RECOVERY TRIBUNAL (Debts Tribunals
(ORTs)) — Filling up of 15 posts of Presiding Officer in Debt
Recovery Tribunals (i) Four posts in the existing vacancies at
Madhurai and Visakhapatnam, and new Debts Recovery
Tribunals (DRTs) to be established at Hyderabad and Siliguri (ii)
Eleven anticipated vacancies of Presiding Officer in Debts
Recovery Tribunals at Kolkatta, Jaipur, Nagpur, Aurangabad,
Ahmedabad, Delhi, Bangalore, Mumbai (02), Guwhati and
Lucknow - Willingness from the eligible officers Called for -

Regarding.
REF: Letter F.No.7/15/2015-DRT dated 3040-2015, from the Under

Secretary (DRT), Government of India, Ministry of Finance,
Department of Financial Services, New Delhi —110 001.

-oQo
I am to state that the Under Secretary to the Government of India,

Ministry of Finance, New Delhi, in his letter referred to above has stated that
it is proposed to fill 4 (four) existing and 11. (eleven) anticipated vacancies
along with any unforeseen vacancy that may arise up to 31.12.2016 of the
post of Presiding Officer in Debts Recovery Tribunals (DRTs) at Madhurai and
Visakhapatnam, Kolkata, Jaipur, Nagpur, Aurangabad, Ahmedabad, Delhi,
Banglore, Mumbal (02 numbers), Guwahati and Lucknow, respectively and the
eligibility criterion for appointment of the post of Presiding Officer of a
Tribunal is qualified to be a District Judge and the terms and conditions of the
service applicable to the post of Presiding Officer, Debts Recovery Tribunals
(DRTs) will be regulated in accordance with Debts Recovery Tribunal
(Salaries, Allowances and other terms and conditions of service of Presiding
Officer), Rules, 1993, as amended and the said post carries pay in the pay
band of Rs 37,400 — 67,000 plus Grade Pay of Rs 10,000/- and allowance as
admissible to a Central Government Officer drawing similar Grade Pay. The
letter of the Under Secretary to the Government of india, Ministry of Finance,
New Delhi, along with its enclosures were placed in the High Court’s Web site
i.e., htp:/Jhc.tap.nic.in.

I am, therefore, directed, to request you to circulate the same among
the District & Sessions Judges, working in your District / Unit and the Officers,
who were eligible may download the copy of above said letter along with its
enclosures from the High Court’s Web Site and submit their willngness
applications (in original), directly to the High Court, on or before 19.12.2015
by SPEED POST or any other source. Applications received after
19. 12.2015 will not be forwarded.

Yours faithfully

REGISTRAR (VIGILANCE)
To

1. The Chief Judge, Cty Civil Court, Hyderabad,
2. The Metropolitan Sessions Judge, Hyderabad.
3. The Chief Judge, City Small Causes Court, Hyderabad.

Contd.,.2
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4. THE PRL DISTRICT AND SESSIONS JUDGES

Adilabad, Anantapur, Chittoor, Cuddapah, East Godavari. at

Rajahmundry, Guntur, Karimnagar, Khammarn, Krishna at

Macpnm, Kurnool, Mahabubnagar, Medak at Sangareddy,

Nalgonda, Nellore, Nizamabad, Prakasam at Ongole, Rangareddy

District at L.B.Nagar, Srikakulam, Visakhäpatnam, Vizianagaram,

Warangal and West Godavari at Eluru.

5. The Central Project Co-ordinator, High Court of Judicature at Hyderabad.

(with a request to upload the letter of the Under Secretart (DRY),

Government of India, New Delhi along with its enc!osures in the

High Court’s Official website.)












